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1. 	IN THE CENT?AL DM TNIST7TTVE TPI'JNAL H DTRAB'D PENCH 

I. . . . 	
AT HYDERAPD 

O.A. No. 	 Dt. of Decision 	' 	• 	3. 
T.A.yer. 	. 

Petitioner 

Advocate for 
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Versus 
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the Respondent 
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CORAM 

THE HON'BLE MR.  

THE HON'BLE •. 

WhethRr Reporters of local papers may 
be allowed to see the judc:ement? 

To be referred to the Reporters or not? 

Whether their Lordships wish to see 
the fair copy of the Judgement? 

ft 

Whether it neeRs to be circuited tc. 
other Benches of the Tribunal? 

Remarks of Vice-Chairman on Columns 
1,2,4 (to be submitted to Hon'blé 
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Bench.) 

CE'1PY r  iC' 

N 

ns 

1ICTJ). 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH 

AT HYDERABAD 

O.A. No.120/93 	 Date of .Decision:18.2.1993 

Between 

N.K.Bhandari 	 - 	 .. Applicant 

and 	 - 

Secretary to the Govt. of India, 
Ministry of 'Water Resources, 
New Delhi-66. 

The Chairman, 
Central Water Commission 
Sen Bhavan,RK Putarn,New Delhi-i. 	.. Respondents 

Counsel for the Applicant 	;: Mr R.Briz Mohan Singh 

Counsel for the RespQndents 	:: Mr NV Ramana,ac.i5t. 

CORAM; 

HON'BLE SHRI T. CHANDRASEXHARA REDDY, MEMBER(JtJDL.) 

cS 

This is an application filed under Section 19 of the 

Administrative Tribunals Act to direct the respondents to 

refix the pay of the applicant taking into consideration 

the adhoc services of the applic• ant as Deputy Director/Ezecutiv 

Engineer, Central Water Commission, Government of India, 

by granting the increments due for fixing his pay on regular 

promotion as Deputy Director/Executive Engineer. 

2. 	The facts so far necessary to adjudicate this OA in 

brief are as'fbllows: 

T 
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The applicant was promoted to the post of Deputy 

Director, in the pre-revised scale of Rs.1100-50-1600 by 

proceedings of the Government of India, Central Water Commission 

datedr r He joined duty onp!js4 It is the grievance 

of the applicant that the applicant was entitled for 2 

increments while working on adhoc basis in the post of 

Deputy Director, Central Water Commission and whereas, the 

applicant had been granted only one incrernentE on regular 

promotion to the said post. The applicant was appointed 

on regular basis in the said post of Deputy Director, 

Central Water Commission, w.e.f.29.5B 	At the time, 

the applicant was promoted on regular basis as Deputy Director 

Central Water Commission, according to the applicant the sole 

	

also 	 I 
increment uwhich  was granted to himLhad  not been taken 

into consideration. It is the grievance of the applicant 

tht the 2 increments for which he was entitled in the post 

of Deputy Director, Central Water Commission, while working 

on adhoc basis, are to be counted for the purpose of fixing 

his pay when he was appointed on the regular basis in the said 

post of Deputy Director. The ai::plicant in this regard, had 

C 	Th 9 
put in a representation on 77. fl3r* to the competent 

authority for redressal of his grIanoe. Final orders had 

been passed by the respondent's on 20.12.1991 rejecting the 

claim of the applicant to grant the increments for the 

period the applicant had worked on edhoc basis in the post 

of Deputy Director, Central Water Commission. So, the 

ç 	- 
applicant has approached thtTribdnel for the relief as 

already indicated above. 

This OAis filed on 8.;2.93. As already pointed out, 
2 1 1 

the representaticn of the applicant dated T2qjyg  for redressal- 

of his grievance had been rejected on 20.12.1991. As there 

isjdays delay in filing this OAe  Mr Briz Mohan,Singh 

V 



Counsel for the applicant, has moved MA 11g/93 to condone 

11  the delay of the said S4)days. After hearing both sides, 

we are satisfied that ; kifficient cause had been made out 

by the applicant for t3e delay of 4)days in filing this OA. 

Hence, we condone the delay of L-' days in filing this CA and 

NA 11S/93 is allowed accordingly. 

During the ccurse of the admission bearing of this 

OA, it was brought to our notice that OA No.809/69 had been 

fj3ed before the Centr&a Administrative Tribunal,PrinCipal 

Bench by a person similarly placed to this applicanf herein. 

The said OA 809/69 on the file of CAT Principal Bench, Nw-

Delhi had been allowedH: with certain directions. So, 

it would be fit and proper to give direction to the responder 

to extend the benefit of the said judgement dated 25.4.89 

in OA e09/89 to the applicant herein also. 

As already, pointed out, the applicant has made 

a representation to the competent authority on 

for redressal of his grievance which had been rejected on 

20.12.91. The applicant ha filed this OA as already indica 

on 8.2.93. Bearing section 2 21of the Administrative 

Tribunals Act in mind, which deals with limitation, it will 

he proper to give a direction to the respondents to extend 

monetary benefits to the applicant w.e.f. t j1..9JJ which is 

the date of representation of the applicant to the 

authority for redressal of his grievance. 

Hence, we direct the respondents to extend the benef 

of the Judgement ated 25.4.89 in OA 809/89 on the file 

of the Central Administrative Tribinal, Principal Bench, 

New Delhi, to the applicant herein also. 

S. 	Further, we direct the respondents to restrict the 
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monetary benefits payable to the applicant w.e.f. 3Q--1t91 

only. All the arrears due to the applicant shall be 

paid by the respondents within three months from the date 

of the communication of this order. 

9. 	OA is allowed accordingly, leaving the parties to 

bear their own costs. 

(r. cHInDRASExHARA REDDY) f 
Nernber(Judl.) 

Dated: 18th February, 1993 

(Dictated in the open court) 

sd/mv 1 

To 
1, The Secretary to the Govt.Of India, 

Ministry of Water Resources, New Delhi-66 

jDepnegisr7LJ) 

The Chairman, Central Water Cormiission, 
Seva Shavan, R K.Puram, New Eelhi-1. 

One copy to Mr.R.Briz tIohan Singh, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd. 

One spare copy. 

pvm. 
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R.Brizmohan Singh 
Advocate 

!A3 & 38, 
Agarwal Chambers, 
KingKothi, 
HYDERABAD. 

01N  
1-JYDERABAD. 

To 
The Registrar, 
Central Administrative Tribunal, 
Hyderabad Bench, Hyderabad. 

Oear Sir, 

Sub: O.A.120,of 1993 - Decided) on 18.2.93 - Certain 
- material mistakes in thraudgement - Correction 

of the same - Regarding. 

The above O.A. was decided bt. The Hon'ble Central Admini-

strative Tribunal, Hyderabad Bench on 18.2.93 and certain mistakes 

ocburred in the said.:iJudgetnent in respect of material particulars 

whIch are as follows: 

The date of rejecttion oP therepresentatsTbn was 
wrongly stated ais2Th42-91 instead of'* 6-t-92 at 	-' 

V 	 page 2 of the judgement. 

As per the judgement, the arrears are to be 
restricted only from the dateof representation 

U to the date of decision, but no mention was 
r 'o 	/ 	 made as regards the amounts already drawn by 

the applicant from 1.1.1986 to 1.7.1986 which 
were later cancelled and subsequently recovered. 

Hence, I request you to kindly direct the office to post 

the above O.A.," FOR BEING MENTIONED" before the Hon'ble Tribunal 

after circulating this letter to Hon'ble Sri T.Chandra Shekar Reddy, 
CL 

member, Who delivered the above judgement. 

frL7 
Yours ?aithftil]y 

(R.BRIZrIOHAN .SINGH) 

0&Thm (kQKL r 	i, ' 
- 2 

;vv 



2 sr' 
The applicant was promoted to the lost of Deçuty 

Director, it the pre-revised scale of Rs.]100-50-lf.00 by 

proceedings of the Government of India, Central Water Commission 

dated 1e164r  He joined duty or30.3.84 It is the grievance 

of the arelicant that the applicant as entitled for 2 

increments while orking on adhoc basis in the post of 

Deputy Director, Central Water Co;;duission and whereas, the 

applicant had been granted only one incrernentg on reoular 

promotion to thr: said post. The atplicant was appointed 

on regular basis in the said post of Deputy Directr;r, 

Central ?Jatet Co;nmission, w.e.. 29.5.85; At the tire, 

the applicant was prootcd or: regular basis as Deputy Director 

Cei.t.rel Water Coiniissicn, according to the  applicant the sole 
also 	 I 

increment which was granted to hi'nLhad not been taken 

into consideraticn. It is the grievance of the applicant 

that, the 2 incren:ent5 for which he was entitled in the post 

of Deputy Direptor, Central Water Cc.rnniissicn, while working 

on adhoc basis, are to be counted for the purpose of fixing 

his I ay when he was apcinted on the regular bsis in the said 

post. of Deputy Director. The aplicant in this regard, had 

put in a re3rt.f entatIcn on 27.11.91' to the comç.€tcnt 

authority for redrensal of hir gr_'varice. Final orders had 

been passed by the respondents on 20.2.1991 rejecting the 

claim of the applicant to grant the increments for the 

period the applicant had worked on adhoc basis in the post 

of Deputy Director, Central Water Commission. So, the 

applicant has approached this Tribunal for the relief as 

already indicated above. 

This OAis filed on 2.2.93. As already pointed out, 

the represest:ation of the applicant dated 7'.1;i for redressal 

of his grievanc.e had been rejected on 20.12.1991. As there 

is 34 'days delay in filing this bA, Mr Briz 14ohan,Singh 

I 



IN THE CENTRAL ADMINISTRATIVE TRIPUNAL:HYDERABAD BENCH 

AT HYDERABAD 

O.A. No.120/93 
	

Date of Decision:18.2.1993 

flMM,  

Between 

N.K.Bhandari 
	Applicant 

and 
	 !- :tj 

Secretary to the Govt. of India, 
Ministry of Water Resources 
New Delhi-66. 

The Chairman, 
Central Water Corr-missjon 
Seva Bhavan,RK Purarn,Ncw Delhi-i. 	.. Respondents 

Counsel for the Applicant 	:: Mr R.Briz Moban Singh 

Counsel for the Respondents 	r: Mr NV Rarnana, Nal CC,Sc 

CORAl-h 

HCn'ELF, SI-IRI T. CFArDRASEKHARA REDDY, MEMBER(JUDL.) 

ORDER 

This is an al:plicatio: filed under Section 19 ci the 

Admir istrc=tive Tribunals Act to direct the rEspcncleLts to 

refix the pay of the aj I icant taking into consideration 

the adhoc serlrices of the applicant as Deputy Director/Executive 

Engineer, Central Uater Commission, Government of Inda, 

by granting the increments due for fixing his pay on regular 

promotion as Deputy Director/Executive Enginer. 

2. 	The facts so f.r necessary to adjudicate this CA in 

brief are astliows: 



- 
monetary benefits payable to the applicant w.e.f. 36i±0-Si 

only. All the arrers due to'fhe app.' icert sha] 1 he 

paid by the resprndents within three months from the dte 

of the cofnmurjjcetjon of this order. 

9. 	CA is allowcd acccrdingly, leaving the' parties to 

bear ueir cs'n costL 

TWIEVQO WTRUE CCM-.4 

Date...... ....................  ........... - 	' I3 
Court Officer 

Central Adthinistiative Tribunal 
liydrabad Bencb 

t-Ivclerabad 

I 

To 

1. The Secretary to the Gov':.of India, 
Ministry of Water Resources, New Delhi-66 

2 • The Chairman, Central' Waier Conmission, 
1' Seva Shavan, R )cpuram, New Llhi-l. 

One copy to Mr.R.Briz. Flohan Singh, Advocate, CAT.Hyd. 

One copy to Mr.N.v.Rainar1s, Addl.CGSC.CAT.hyd. 

S. One spare copy. 

11  
n 

'-t.':.. 	 •-' . 

I' 	 (1' 



counsel for the apr licant, has moved t'A i1g/93 to condone 

the dela2 of the said IL days. After hearing both sides, 

we are satisfied that rufficient cause had been made out 

by the applicant for the delay of 34 days in filing this CA. 

Hence, we condone the delay of 34 days in filing this CA and 

MA 11%/93 is allowed accordingly. 

5. 	During the course of the adruissior; hearing of this 

CA, it was brought to our iotice that CA No.809/69 had been 

fijed before the Centrcl Administrative Tribunal,PrinciPal 

Bench by a person similarly placed to this applicant herein. 

The said CA 809/89 on the file of CAT Principal Eench, Nw- 

Delhi had been n1lo'ed with certain directiOnS 	So, 

it would be fit and proper to give direction to the respondents 

to extend the benefit of the said judgement dated 25.L.89 

in OA 909/89 to the applicant herein also. 

E. As already pointed cut, 	the applicant has made 

a representaton to the competent authority on 27. 1i.91 

for redressal of his grievance which had beer rejected on 

20.12.91. The applicant has filed this CA as already indicnt.ed 

or F.2.93. Eer&rg section S 21 of the Administrative 

Tribunals Act in nu rd, which deals with limitation, it wil 1 

he proper to give a direction to the respondents to extend 

monetary benefits to the applicant w.e.f. 27.11.93 which is 

the date of representation of the applicant to the 	competent 

authority for re-3r ssal of his grievance. 

7. 	Hence, we direct t 	respondents to extend the benefit 

of the Judgement dated 25.4.89 in CA 809/89 on the file 

of the Central Administrative Tribunal, Principal Bench, 

New Delhi, to the applicant herein also. 	- - 

S. 	Further, we direct the r spcndents to restrict the 

.04 



IN THE CENTRAL ADNINnTRATIVE TRIBUNAL H6DEPAFki ;:4'JCE AT HYLFRABAD 

'MA.No, 81k/9 in 0.A.NOt)M/93./'  

C 
Date of Order: 7-10-93. 

Between: 

Union of India, through the Secretary 
to the Govt. of India, 

Ministry of Wer Resources, shramShakthi 2havan, 
New Eelhi-.1. 

The Chairman, Central Watercommission, j 
Sewa Ehavan, R;I'C.Purma, New telhi-66.7 

Applicants /Espondents. 

and 	.- . 	 . 

..RespOt bljcant.. 

br the .pdicactS;Mr.NJZ.RaWaWa. Addl.OSSC. 

nr 	pesnnndentzMrRBri z Mohan Sinoh. Advocate / -- ---- 

CORAM: 
THE HON 1ELSE  MA,H.GO2THI MEN2ER(ADMM) - 

AND 

THE HOW' JL MR.T .cHANDPASEKHAR REDDY MEMBER( 3UUa) 

The Tribunal rsde the following Order:- 

Heard Shri i.V.Ramana, hddl.CCSC.- In thisM.A. the 

prayer is for esctentiohTof time upto 11-12-1993 for, implementation 

of the judgment in OA. \).0/93. None for the alicant In O.A. 

The time asked for is granted but the Respondents will note that no 

c,,r+H-r- 0*tik nf fime will he niven. M.A. is disoosed of. V 

fleputy Registrar () 

To 
The Secretar to the Govt.of India, Union of India, 

Ministry of Water Resources,. shram Shakthi Ehavan, New.  rlhi-1 .'-- 
The Chairman, Central WaterCommission, Sewa havan, 
R.IC.Pura, New Eelhi-66r 
One copy to Mr. N.V.Ramana, AddlXGSC.Cf,HYO.r 	- 
One copy to Mr.R.Briz bhan Sirigh, Advocate, o.3 & 38, 

Agarwal Chamber, Kingkoti,Hyd-1. 
One copy spare. 

pvm. 	 - 
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